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CENTRAL ADMINISTRATIVE TRIBUNAL
CF 4353/72003 in OA 494/2002

Hon'bie Sh. Shanker Raju, Member (.J)
Hon'ble 3h, Sarwesnwar .Jha, Member (A}

Sh. 5.B.Gupta

S/o0 iLate Sh. Mangail 5Sen Gupta

R/o0 11 P Colony Qtr., No.G-70
Mohkam Pura, Dehradun, Uttaranchal

i. The Director General
CSIR, Rafi Marg, New Delhi.
z2. D Oom Garg

r
Institute of Petrolium
Pura, Dehradun, Uttaranchai.

{By Advocate Sh. C.B.N.Babuj
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iearned counsel for the respondents has informed that
directions nave been compiied with by the respondents and
assessment has Deen done w.e.f. i-3-1998 whereas id.
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counsel for the appiicant cliaims the assessment w.

Z. in view of abhove, GContempt Petition is dismissed,
Nofices to the alleged contemnors are discharged. Liberty 1s

accorded to the appiicant to assail his subs
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in an appropriate proceedings.
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